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.O.l..0‘.'.0000..000“.000.0'0“0!000.00....

‘tearned cbunsel Mr J.C.Gour for
the applicant moves this contempt petition
against Dr V.K.Singh,Officer-in-charge,
Regiohal Research Centre(Ayur Veda),
Itanagar on the alleged ground of viocla=-
tion of this Tribunal's order dated
15.9.95.

List on 7.2.96 for consideration

of admission.
N

Member

. MreJeCeGaur for the applicant.
Mr.S5.,A14, S

r.C.Gﬁ.S.Co‘ for the respon-
de'nts.v: \

»
AArguments of -both the counsel are -

heard and concluded. Order delivered in .

the Court. &ontempt Petition is disposed

of on withdrawal.
| Mé?
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Contempt Application No.1/96 in O.A. No.182/95
Date of Order: This the 7th Day of February 1996.

HON'BLE SHRI G.L.SANGLYINE, MEMBER(A)

Shri Dwarika Singh, Son of Late Rudal Singh,
Resident of Regional Research Centre, (Ayur Veda),
P.0O. Itanagar=79111,Arunachal Pradesh.

cese -’Appbicant .
By Advocate Shri O.P.Bhati and Mr. J.Ce.Gaur.
DreV.Ke Sinqh, . . .
Officer-in.~Charge, Regional Research Centre,

(Ayur Veda), P.Ce Itanagar-7911l

Arunachal Pradesh. eeeso Respondentse

A B
By Advocate Mrost li, SreCeGeS.Ce

SANGLYINE, MEMBER(A):

This petition has been submitted by Shri Dwarika

Singh, Priver, in the office of Regional Research Centre

(Ayur Veda), Itanagar, Arunachal Pradesh alleging contempt

by Dr.V.K.Singh, Officer-In-Charge, Regional Research

Centre(Ayur Veda), Itanagar,'ﬁrunachal Pradesh. According

to the applicant the alleged Contemner had not complied
with the order dated 15=9-95 in O.A. N0.182/95 in which
the present petitioner was the original applicant. The

relevant portion of the order which is alleged to have been

violated is the following order:=

- "However, the respondents are directed to

consider the representation dated 22-7-95 i

P

(Annexure F to the application sympathetically

and dispose it of within one month from to—day.

contd/=-



The respondents are also directed to retain
the applicant in Itanagar till disposal of

his aforesaid representation.”

Heard learned counsel Mr.J.C.Gaur. The petition is

not entertainable on the following ground:-

i) The alleged contemner in this petition is
Dr.V;K;Singh. Officer-In-Charge, Regional
Research Centre(Ayur Veda), P.O. Itanagar-
79111, Arunachal Pradesh. There is no res-
pondent in original application by such
name or designation. Learned counsel
Mr.Gaur has submitted that the designation
of the alleged contemner is the same as
the respondent'No.4 in the original Applica~
tion. It is seen that the Respondent No.4
in the original application was the Resfident
Officer-In-Charge, R.R.C.(5Yurveda). Itanaga
In view of the difference in description q}i

A é??chin O.A. and in the present Contempt
Petition, such contention is not accepted.

Mr.J.C.Gaur at this stage wants to withdraw the
petition with the request to allow him to submit a fresh
petition without prejudice to the contentions raised in
the present petitione.

His submission is considered and prayer is allowed.
The Contempt Petition is disposed of on withdrawal. The

the & Lo afvildd,
" petitioner may file fresh petition;and is at liberty

to raise all contentions which have been raised in the

contd/-
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present petition.

Mre.S.Aldi, SreCeGeS+.Ce is present.

Copy of this order be furnished to the counsel

of the parties.

/7’ pA r‘?,é

(GeLeSANGLYINE)
MEMBER (A
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Contempt petition Nol . of 1996.
| ¥
IN THE MATTER OF is Ky
' ~/
"A_r'xﬂ',application under Section 12 of (% }" 7-:;
the Contempt of Courts Act, 1971 ; < \ g‘
. .5
R RY
~And- J A %’ .
IN THE MATTER OF 3 2t %

- Vioiati_on of .Order dated 15.9.95
passed by the Hon'ble Tribunal in
_Origihal .A'pplicgtion. No. 182/95 ;

~And-

IN THE MATTER OF 3 |
/Shri Dwarika Singh, son of Late Rudal
~ Singh, resident of R.R.C.Jay), P.O.- -

Itanagar, Aruziachal Pradesh.

«+s Complainant -

~Versus-

k/Dr.V':K'.' Singh, '_
— . Officer-in-charge ,Regionél Research
" Centre (Ayur Vedé);. P.0.-Itanagar,~79111,
Arunachal Pradesh.lr |

eee COntemners,
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The humble petition of thé Complainantw

MOST RESPECTFULLY SHEWETH : “

1 That the’Hon}ble Tribunal was pleased by its -

Order dated 15.9.95 passed in 0.A.No.182 of 1995 direct-
-ing the'respondeﬁtS»to dispose of the répﬁeSentation within |
1 month from the date of the said order and retain -the
complainant in_Itanagaf till disposal of his representa-

_=tion dated 22.7.95.

A copy of the order dt;'1509095 is anneked

hereto andbis marked as Annexure=A,

- ‘. That the complainant by his letter dated 21.9.95
-informed the contemner aﬁout the ordef of the Hon'ble
Tribunal and requested_the cohtemner for retaining the
éomplainant in Itanagar'till disposal of represéntatidn'

_dated 22.7.95.

A copy of the letter dated 21.9.95 is

annexed hereto and is marked as Annexure-B.

3. That on receipt of letter dated 21.9.95, the |
contemner by letter déted 22;9.95~1nformed.the complainant
thaf‘the.éomplainénﬁ.has been relieved with effect from
2.9.95. and alleged that as the complainantlrefused to accepfl
relieving_order'sent‘té him through peonebook on 2.9.95

A;N;, the copy of the same was sent to thercomplainant by
‘registered post and placéd on the Notice Board of the
Offices | | | a

e

- Contd=3...
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The copy of the letter dated 22.9.95

is anneded heretc and marked as Annexure-Ce

4e That the complainant begs to state that no such
notice dated 2.9.95 as alleged was never served upon the
complainant and the comtemner manufactured theletter
dated 2.9.95 and contents of the letter dated 22,9.95
after being informed of the order passed by the Hon'ble
Tribunal with sole intemtion to deprive him of his right

to join the service or dutys

5 TEEXX That as the contemner did not allow the

complairiant to join the duties in persuance of the order
passed by the Hon'ble Tribunal, the cObplainant took up
the matter with the Director, New Delhi by 1ettersldated

25.9.95 and 27.9.95. Inspite of such efforts by the complai=~

nant, the complainant was not allowed to Join,
‘The copies of the said letters are
annexed hereto and are marked as

Annegure-D and E respectively.

6o Thatthe compléinant begs to state that however

the contemner by letter dated 18.11.95 received on 25.11.95

by the complainant sent the letter dated 1.11.95 issued
by the Deputy Diregfor (Admn. ), for Director that the
representation dated 25.9.,95 of the complainant had been

- considered ¥ and the same could not be acceeded toe

contd=le.e
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The'copies of the said letters are
_annexed hereto and are marked as Annexure~F

‘and G respectively.

7e That.the complainant begs to state that the

letter dated 25.9.95 sent by the complainant to the
Direeton was not a representation and further the Hon'ble
Tribunal did not'difect the consideration of the same

but the Hon'ble Tribunal directed to consider the represe=-
-ntation dated 22.7.95 and as such, till the date of filing
of this petition there is no effective order'péssed by

the competent authority on the representation of the

complalnant dated 22.7 95.

8 ‘That the complainant begs to state that in view

of aforesaid facts, the contemner had wilfully disobeyed
the order passed by the Hon'ble Tribunal whereby the
complalnant was not allowed to join his duties at ftanagar

in persuance of the order dated 15.9.95 and the contemner

is liable to be punished for contempt of courte

9. That this petition is made bonafide and in the

1nterest of Justlceg

It is, therefore, ﬁrayed that the

- 'Hon'ble Tribunal may be pleased to
issue show cause notice calling upon
the contemner'te show cause as to whyﬂ

the contemner should not be punished

Contd~5.
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for wilful violation of the order
dated 15.9.95 passed in 0.A. No.182/95
by this_Hon'plévTribunal or pass such
or further Brdér as to the Hon'ble

‘Tribunal may seem fit and Proper.

And for this act:of'kindness, the cbmplainant

shall ever pray.

Affidavit/6e.e



AFFIDAVIT R | q;ﬁ\
_ I, Shri Dwarika Singh son of Late Rudal Singh, o
aggd abqut 238, years, r§sident of ‘RRC (d Ay), P.O.= g\ E}
Itanagar, Arunachal Pradesh do hereby solemnly affirm ;3,
and state as follows = | N

1. ' ThaE'I am the complainanf'in'this case and as such;
I am fully conversant with tbe facts and circumstances of

“the casea_

This is true to my‘knowledge@'
‘2, o Tﬁat the statements made in parésib'3}8, o;~4’7
‘are true to my kﬁowiedge, those made in paras !/1>3/S CbT{.€

are true to my information derived from record and rest are’

my humble submissions

,Idéntified by,

o . o
%&(Q L 7 6@@%

DEPONENT UYS

‘\, | L : Solemnly éffirmed and stated
i = § S - before me by the deponent who .
‘ o . is identified by Sri J.CeGour,

Advocate,on this 2nd day of
February,1996 atGuwahati. '

JUDIQ% MAGISTRATE '

AT GUWAHATLwgpere, -
bR = e
ng& .

Gl
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CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH :GUWAHATI.
| ORIGINAL APPLN. NO. 182 of 1995. o

Dwarika Singh :2 Applicant(S) <
_ Vs~ 5;
U.0.I & Orse s Respondent(s) ;3\
. d
For the Applicant (S) PP Mr.O.P.Bhati,
: Mr.J.C.Gour.
Far the Respondent(s) $: Mr.S.%4 Ali, Sr.CGSC.
BATE CRDER

1549495 |
Learned counsel Mr.OQP.Bhati moves this appli=-
-catione Learned Sr.C.G}S.C.Mr.S;Ali s 18 present for the

respondents,

The applicént has impugned the transfer order F.Noe.
122-2/86?CCRAS/Estt. dated 10.,7.95 (Annexure-DJ of the
application) transferring him from Itanagar to Ziro, I
find that there is no case for scrutiny and decision
relating to hig transfer, The grounds given by the appli=-
-cant are humanitarian and personal grbunds. These may be

considered by the appropriate authority of the department

in which the applicant is serving. Théother‘ground is

that he is a person from outside North Eastern Region and
since he has served in the;North Egstern Region for a long
time he is td be posted to a place of his choices This
matter may also b%considered.by the respondents if the
applicant exercises his choice of place of postings,

The application is therefore not entertained.fﬁowever, the

ig%pondents are directed to consider the.representation

Contd=Be..e.
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dated 22.7.95 (Annexure F to theé application sympathe=-
tically and'dispose it of within one month from today.

The respondents are also directed to retain the applicant

in Itanagar $111 disposal of his aforesaid representation, /9/

The application is disposed of as indicated aboves

| Copy of this order may be furnished to the counsel
of the parties immediatelyg

éd/-MEMBER (ADMN)
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Annexure=Be ng§i
=9- N
DN
To, :\<
N
The R.O.—In-charge - ‘ N
Régional Resedirch Centre (Ay) » {\JU

Itanager (A.P).

Subs~ Submission of Judgment of the Hon'ble
CeAeTs,Guwahati branch in connection with

| transfer posting at Zero-regard.
Sir, ' '

With due respect I am to draw your atéention
towards the subject cited as above ahd have to submit
~ that due to some urgent domestic works, I applied for
sanction of causal leave for four days from 4.9.95 to
7.9.95, While I was on aforesaid casual leave, it was
informed by some employees sasuaisiesvey=ft=w of the
centre that your goodself is going to releave me from my
duty, though, I did not find any response from the Director,
CsC.R;A.S. New Delhi regarding my represeptation dated
22,7495 through which I requested and desired to be posted

at my choice place or be retained at Itanagars

As obvious from the previous instances you have
malafide inténtion and vindictivg attitude towards me, so
to px put me for'vital sufference along with my family, you
would releave me from my duty any times So to get Justice
against the illegal and ﬁalafide transfer order No.122-
2-86=C.CeR.A¢S/Estt. dated 10,7.95 I was Bound to rush
towards the Hon'ble Court. Accordingly I moved an
application before Hon'ble Central Administrative
Tribunal, Guwahatixpranch, being application No.182 of

A

Contq-10...



1995. The Hon'ble CQA.T.gohe'through the whole métter and¢ 5
awarded me Justice vide its judgment order dated 15.9.95 :R
photostate copy of which is attached herewith_for your &?2

- ready references

In light of the aforesaid judgment £ of the Pu
Hén'ble Central Administrative Tribunal, Guwahati branch,
Guwahati it is therefore requested to your goodself that

I may kindly be not releaved and should be retained to
‘perform my duty at R.R.C;(Ag),vltanager ti1l disposal of

my representation dated 22.7.95, where in I have réquested

to the competent authority i.e., the Director, C.CsR4A.S.,
New Delhi either to post me at R.R.I.(Ay), Patna or be

retained at R;R.C;(Ag) Itanagar and oblige me.

With thanks.

Yours faithfully,

sd/- Illegible
(D.Singh)

Dated 21.9.95, Driver, R;R.C.(Ag)
: Itanagar.

Copy to &=

1. The Director, C.C.R.A.S.,New Delhi for his kind i
information and necessary action in this regard ‘
please,

(o
e

Contd=-11.
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Annexure-~fA .C E

REGIONAL RESEARCH CENTRE (AWURVEDA)
ITANAGER -791111 ¢ POST BOX N0.118
A ARUNCAHAL PRADESH
(Under Central Council for resea#ch in Ayurveda and Siddha
New Delhi An Autonomous Organisation under Ministry of
Health and Family Welfare, Govt. of India).

N
SH
"

Ref Nos F.NO,11=5/80-RCC/ITA/Estt/3105 Dated 22.9.95,
To,

Shri Dwarika Singh
Ex=-Driver,RRC(4y),Itanagar,
QtreNc,A-21 Type'A' ,Nowb- II
Itanagar-791111(4A.P)

With reference to you} X8 letter dated 21.9.,95
enclosing therein the photostat copy of the Judgment, Hon'ble
¥X CAT, Guwahati, vide No, 182 of 1995, it is to inform you
that, this Centre has gone through the decision of Hon'ble
CAT and has already been followed the order of Hon'ble CAT
priogg;to the submission of this Judgmente You had been

\relieve from this Centre w.esfe 2.9.95 A.N. only after
Ereceiving the decision of Council on your representation
‘dated 22,7495 through the ¢ telegramme as communicated‘to

you earliers

Further, ybu have refused to receive the relieving

order send to you through the peon book on dated 2.9.95

A.N.. As such the copy of the same was sent to your, local
address through Registered Post*and placed on this office
Notice Boarde Your all office records were also sent to your
place of posting i.e. THCRP,Ziro (Arunachal Pradesh)e

Wl
vy

/L\

Contd=12s¢+
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It is therefore advised you once again to join

at your transfer place of posting immediately as directed

by Cofincil.
| S
Yours faithfully, o
. N
Sd/-Illegible, N~
22.9.95
(Dr.V.K.Singh) V
Officer-in-charge.
Copy to :- '

1. Sh. S.Ali, Sr.Standing Counciler, dAT, Gauhati for
favour of information and necessary action.

2, The Director, CCRAS,New Delhi- 58 for favour of
information ,, The copy of the Judgment of Hon'ble
CAT, Gauhati is enclosed for information,

P

OFFICER=-IN-CHARGE
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Annexure=D

To,

The Director,
C.CeRsA. S,
New Delhi.

71/\2¢7)-ﬁ2;§;

(Throﬁgh proper channel) | _’ U

Sub;-Trahsfer posting at choice place R.R.I;(Ay.) Patna reges

Sir,

| In persuance of my earlier repkesentation dated
22.7+95 regarding the above mentioned subject where in I put
in your kind notice the poor physiealc:&?g%“en through which
I along with my family is passing and medical certificate in

this regard was also submitted and so urged to your honour

to transfer me at R;R.I;(Ay.) y,Patna in stead of T.H.C.Ps
Ziro under the fdcility and pfovision laid down by the Govte

- of Indiam in its transfer poiicy for the employees working
.

in NoEvoRegi One

1+

That Sir, till date I did not find any reply from
your good ende In the mean time , the R.O. Incharge R.R.C.
(Ay.) Itanager threafened me to releave me from my duty who
has personal enemity with me only because I told my personal
problem to perform his private dities and against his

haraségment submi tted my request before your honour through

which a few of his médd misdeeds were tramsferred— Tywpivad

g
‘ .’te-;fe - .
That Sir, due to the teﬁff created by the Incharge

f

Intanagar and the news heard from some staff about his menta=
lity and mg}ive to release me from duty while I was on
casual leave, I having no alternative except to go to the

Hon'ble Court, so I moved an application before the central

(A , | |
(% | ‘ Contd=14..



2« The Gen.Secye. Re E.W A.Madras and Joint Secy.E.E.W.A.(East

- fye

N
| mﬂ“@?\g
Administhative Tribunal to get Jjustice. <

The Hon'ble C.A.T.Guwahati bench, Ggwahati in its
Judgment dated 15.9,95 (copy enclosed) directed the council
to ¢ transfer me at choiced placé (R.R.I.Patna) or to retain
me at Itanager, #ill disposal of case, But my request
about it made onﬁaated 21.9/95 was denied and I was served

by a letter mentioned there in that I ha#e been releaved
e

from the céntre which is a large manipulation (copy enclosed)

becawse any letter to this effect prior to it has not

been serve upon me.

Under thecircumstances mentioned as above it is
mxe urged before your honour that I may kindly be transferred
at R.R.I.(Ay.) Patna and till such order from your kind end
I be allowed to perform my duty and receive my salary and
other dues at R.R.Ce(Ay.) ItanagarsSo that I may not starve
with my family members, for which I will be ever grateful
to youfr honour. Bn earliest possible action should kindly

be taken please.

With thanks.

Yours faithfully,
sd/~Illegible,
2509‘95.
(SHRI D.Singh)
Driver R.R. c.( .)
Itanagar, (A.p .g
Copy to =

1. The Secy.Ministry of Health and family Welfare, Govt. of
India for his klndinformation and necessary action please.,

Region for the information and necessary action please.

3« The President Co-ordination committée of Central Govt. Em
-ployees and workers,Itanagar,A.P.,for needful action
please, -~

Yours faithfully,

Dated=25:9+95, : - (SHRI D.Singh)Driver
R.R.C. (Ay.)Itanagar( QP3¢
) e

//?<fq§;



Annexure=E,
-
- 15 -
D.Rai . Tel.Pho2284(0)
Joint Secretary ('REWA') Arurmachal Pradesh *
Itanagar. Qfé'
' | | Date~ 27.9.950 |
To, S
| o N
The Hirector, . ~
CeCeR+ALS, ‘ '. : ) : \\/N
New Delhi. ! N

Subs~ Transfer posting of D.8ingh, Driver, at R.R.E.{Ay.),
Z Patna at his choice place regs)e.

Respecteq Sir,

AN

From the representation of' Mr.D.Singh, Driver,
addressed to -your honour and Qopy enclosed to our Association,
it has.coﬁe in our mot{ce that he has_bgen transfered from
ReR.C.(Ay), Itanager to T.H.C.F. Zero, though he has completed
the tenure of about 15 years in hard and remote area of N.E.
Regione It is also come in our notice that this transfer cane
into enforcement on»account‘ofthe‘back biting practice of the
Iﬁchare Itanager since very post under which false and manipula-
ting allegations are alleged upon the employees and transfer
is made by way of punishment. It is also apperent as mentioned
there iw the representation by the émployee that being
apprehe;aed by the prejudiced action and vindictive attitude
of the authority R.R;CQ(Ay). Itanager, the concerned employeé'
knocked thé door of the Hon'ble C.A.T., Guwahati bench to got
justices The Hon'ble C.A.T. in its verdict dated 15.9.95 has dir=
ected the competent authority of the Council to transfer him choi-
ced pléce RQR.I;(Ay.), Patna and till such disposal of his repre=-

sentation he should be retained at Itanagar;

Con'td-" 60 o0




When the concerned employee submitted the aforesaid

-16- - §
| ~
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=

C.A, I, verdict to the authority of the centre Ifanagar, a

letter was served to him, mentioning there in that he hag

- already been releaved from his daty, In factlany letter to

this effect hss not been servdd upon tpgnconcerned employee
till date prior to gforesaid letter, Such billy rigidness

and action by t he éuthority R,ﬂkg.(Ayi,-I§anagar'is‘not only Eﬁ
dishononr of the Hon'ble C.A.T. verdict but also a clear
attempt to enfreanze the fundamental right of the concerned
employée and deprived him from th@Aligitimata opportunity

to draw the advance T.T.A,,D,A,etc,

It is well known fact that there is lack of uniform
transfer policy in our Council and Govt, .of Indié's rules
and regulation sd amendments as madetime to time are
followed in our council in all its foairs. Assuch under
the previsions of the incentives laid downvide &K 0.M,

No. 2001443.E,IV, dated 14.12.83, Ministfy of Fipance,

deptt, of expenditure and D,O., lebter No, 8/22/80/Estt,(PAY) II,
dated 2nd June 1986 of the Secretary, Ministry of Personal

and Training Administrative Reforms 2and publics Grivances
énd’Pension, regarding transfer policy in practiee for

the empibyees working in N.E.Reéion}and in 1ighfbbf the
miSVabie physical cbndition of the concerned employee as

has \;lso been}mentioned by him in his repres‘e;ntation,

deserves for consideration of his choice place of posting,

Under the circumstances mentioned as above it is
therefore requested to your honour that the representation
of Mr,D.Singh, Driver, R.R.C,(Ay.), Itanagar may kindly be
considered sympathetically on hamaniterian ground ad he
IS
i
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should be transfered ot his choiced place, R.R.I.(Ay,), N
Patna smnd %o ailgviate any confusion on any part an gn;nform
transfer policy under’the provision of rules and regnlation

of Govt, of India shonld kindly be introduced in our Couneil

without any diseremination,

‘It is also requested that the case of the concerned
employeeév@ay.kind;y be disposed aﬁ.an earliest possible
and to avoid starvation of the concerned employee along yith
his family members, till such action froﬁ yonr good and his
salary and other legitimate dues may kindly be disbursed
to him at R.R.C.(Ay.), Itanagar for which I will be ¥ highly

obliged, ‘
With Thanks, I
' Yonrs faithfully,
/ .
(ﬁcD R'll)
Joint Secretary (REWA),
Eastern Region,
gopy to sa

1, The Secretary,Mlnlstry of Health mnd Family Welfare Govt ,
of Indlq forhls kind information and necessary action please,

2, The Dy,Director (Admn,),C.C.R.A.S.,New Delhi for his kind
information and necessary actlon please,

3e The Gen, Secretary,' RBWA' Madras to tack the matter at his
level for necessary action please,

4, Copy to Sh,D,Singh, Drlver,R R, C, (Ay.),Itanagar for

information,
/) | ~ sd/-TIllegible,
% (3. D. Red)

- _J%int gSecretary (REWA),
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REGISTERED PogT

REGIONAL RESEARCH CENIRE (AYJRVEDA) ~
TPANAGAR ij
NO.11l-5/80-RRC/Ita/PF/2304 = Dat ed- 18, 11,95

To,

shri D, 8ingh .Js.Driver,
Qtr.no.A.21, Type..I,
Lower Mowb.II,
Itanagar,

\
I am enclbsing herewith the Councilts Memo in
orig 1n'¥1 vide its No.40-5/85.CCRAS/Estt Dated 01-.11.95

in favour of yon for information, - .

Sd/-Illegible
- (Dr,V,K.Singh) ‘
Assist ant. Director (Ay.)

Copy t0 s

The Asstt Res. Officer(Ay.), THCRP Zero. He is
also requested to handover the photostate copy of
said memo to Shri D.Singh Driver which is enclosed
herewith,

%

-/ '
. (Dr,V.K. Singh) '
Agsistant Direetor (Ay.)
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CENIRAL COUNCIL FOR RESEARCH IN o~
AYJRVEDA AND SIDDHA . YJ‘
™\

- J.L.N,B.C.H,A.B., Nojg 61..65, Institutional Area
0pp. D'Block, Janakpuri, New Delhi. 58,

F, No,40-5/85-.CCRAS/Estt, Datdd. Ol Nov, 1995

MEMO

Subs Transfer of Sh D, Singh Drlver, Regional Resenrch
‘Gentre (Ay.) from Itanagar to Zero,

[ A N 4 »

 With referenceto his represenfsatié}n dated 25.9.95
on the above subject Sh,D,Singh, Driver, RRO(Ay.) ,Itanagar
is informed that his request for petention at Itanagar as
well as for transfer to RRI (Ay,), Patna have been considered

and it is regretted that the same cannot be acceded to,

8d/-Illegible

(A, L, VACHHER)
Deputy Director (Admn, )
for Director,

To,

Sh, D, Singh
Drivér,RRG{AY.);
Itanagar (Arunachal Pradesh)



